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S.I. I CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge 
No. Title -whether state involved sitting or former cognizance 

' case, complaint MPIMLA 
case or closure 

report 

9. CNR No. DLCT12- Cr.C.No.13122 1861353134 !PC 12 One of accused 28.07.2022 01 .08.2022 -
000074-2022, persons is a sitting 
State MLA 
Vs. 
Hidyatullah & Ors 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 
case 

Witness cited Witness dropped Witness examined 
accused whether 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

Scrutinty of 28 NIA NIA Not recorded NIA NIA NIA 
documents, 

argument on the 
point of charge and 
awaiting orders of 

Hon'ble High Court 
of Delhi 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the the said case(s) 
ordered by the matters steps taken for 

superior court, if expeditious disposal 
yes given details of the said case(s) 

Yes Yes Depends upon the On 14.11.2025 Ld. Presiding Officer was on Appropriate steps Stay of proceedings by Hon'ble High Court of Delhi 
order of Hon'ble leave. will be taken for 

Vide order dated Vide latest order High Court of Delhi Ld. Counsel for the accused submitted that expeditious disposal 
13.09.2022, dated 08.10.2024 the Hon'ble High Court has re-notified of the case after 

19.10.2022 and of Hon'ble High matter for 07.05.2026. Therefore the vacation of interim 
04.09.2023, Court of Delhi Matter was re-notify for 13.05.2026. order. 

19.03.2024 Hon'ble 
High Court of Delhi 
has given directions 

for stay of Trial 
Court proceedings 

< 

ACM]04 
!Rouse Avenue istrict Court 

New D /hi 
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S.I. I CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge 
No. Title -whether state involved sitting or former cognizance 

I 
case, complaint MP/MLA 
case or closure 

report 

10. DLCT12-000078- Ct. Cases:- Sec. 500 IPC 3 FonnerMLA 19.05.2023 22.05.2023 06.12.2023 
2023, 0912023 
Manjit Singh GK 
Vs. 
Manjinder Singh 
Sirsa 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 
case 

Witness cited Witness dropped Witness examined 
accused whether 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

Statement of 5 NIA 5 Not recorded NIA NIA NIA 
accused under 
Section 313 of 

Cr.P.C 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the the said case(s) 
ordered by the matters steps taken for 

superior court, if expeditious disposal 
yes given details of the said case(s) 

Depends upon the Vide order dated Shortest possible Stay of proceedings by Hon'ble High Court 
order ofHon'ble 15.09.2025, dates are given for ofDelhi 
High Court of Delhi Hon'ble High expeditious disposal 

Court of Delhi of case. 
has extended 
interim stay order 
till next date i.e. 
17.03.2026. 
Accordingly, 
matter adjourned 
for PEI further 
proceedings for 
24.03.2026. 

0· · ' · · , ·•· D't:,--,,, Cou1· r,:.. ~ , ; , t;tc ,u.!'~ •. 1Jt~.1 t , 
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S.I. CNRNo.and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
N9. Case Title -whether state involved is sitting or cognizance 

case, former MP/MLA 
complaint case 

or closure 
report 

11. DLCT12-000093-2023, Cr. Cnse:- 06/2023 Sec. 2 One of the accused persons 15.06.2023 07.07.2023 2 1.05.2024 
Sta te 354,354D,354A,506( I), I 09 is an Ex-MP 
Vs. of lPC 
Brij Bhushan & Anr. 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case Witness cited Witness Witness 

accused whether 
Witness cited Witness examined 

been posted for final 

dropped/admitted examined 
recorded or not arguments 

Prosecution 43 4 admitted 6 Not recorded NIA NIA NIA 
Evidence 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal 
proceedings are existing in the said case(s) during the month formulated and of the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

No No August, 2026 On 07.11.202 Sarguments was sought Shortest possible On the request of the Victim/Witness matter was 
on behalf of Ld. APP submitting that he date is given as per adjourned for NDOH. 
is engaged in the court of Ld. PD & SJ the convenience of 
(West). Matter was adjourned for victims/prosecutio 
18.11.2025 for PE. On 18.11.2025 PW- n witnesses as well 
8 1.P was partly cross-examined and as Ld. Counsel for 
further examination was deferred due accused persons. 
to paucity of time and matter was 
adjourned for PE on 04.12.2025. 

( ACMM-i4 
~ .Avenue o· trict Court 

New ORI i 
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S.I. 
No. 

. 

12. 

CNR No. and 
Case Title 

DLCT12-000115-
2023, 
DRI 
Vs. 
Baba Leather 
Impex Pvt. Ltd. 
& Ors 

Present stage of 
the case 

Arguments on 
charge 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

· ' ' .. 

Nature Penal Statutes No. of accused Whether accused 
-whether state involved is sitting or 
case, complaint former MP/MLA 
case or closure 

report 

Ct. Case No. Sec. 132 ofThe 7 (Out of which 02 one of the accused 
12/2023 Custom Act are abated) persons is a Ex. 

:MLA 

Details of prosecution witness Statement of 

Witness cited Witness Witnes examined 
accused whether 

dropped 
recorded or not 

36 2 19 -

Whether any Expected date (a) 
interim orders of disposal of Short summary of the work done in 
are existing in case the said case(s) during the month 

the matters 

No October, 2026 On 01.11.2025 Ld. Presiding Officer 
was on leave so the matter was re 
notified for arguments on charge for 
15.11.2025. On 01.11.2025 Ld. 
Presiding Officer was on leave so the 
matter was re notified for arguments on 
charge for 06.12.2025. 

Date of institution Date uf taking Date of framing charge 
cognizance 

06.06.2023 11.08.2023 ---

Details of defence witness Date since when matter has 

Witness cited 

Nil 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

Shortest possible 
dates are given and 
appropriate steps 
are being taken for 
expeditious 
disposal of case. 

Witness examined 
been posted for final 

arguments 

Nil -

(c) 
Specific reasons, if any causing delay in disposal 

of the said case(s) 

Filing of miscellaneous application by the accused 
and extensive arguments addressed before the 
court on the point of charge. 

._~;.C,\:?,.~ liJ~. 
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( . 
S.I. CNRNo.and Nature Penal Statutes No. of accused Whether accused 
No. Case Title -whether state involved is sitting or 

case, former MP/MLA 
complaint case 

or closure 
report 

13. DLCT12-000198- Cr.CASE No. Sec. 125 OF 1471 MLA 
2023 1412023 REPRESENTATI 
STATE vs ON OF PEOPLE 
KAPIL MISHRA ACT 
(RBTON 
16.12.23) 

Present stage of Details of prosecution witness Statement of 
the case 

Witness cited Witness dropped Witness 
accused whether 

examined 
recorded or not 

Scrutiny of 14 . NIA NIA NIA 
documents, 
arguments 

Whether there is Whether any Expected date of (a) 
any stay of interim orders disposal of case Short summary of the work done in 
proceedings are existing in the said case(s) during the month 
ordered by the matters 

superior court, if 
yes given details 

No No October, 2025 On 27.10.2025 exemption application 
has been filed on behalf of accused 
Kapil Misra and the same was allowed. 
In persuant to the order dt. 13.10.2025 
of the Hon'ble High Court of Delhi 
matter was adjourned for 09.04.2026 .. 

( 

( 

Date of institution Date of taking Date of framing charge 
cognizance 

01.11.2023 22.06.2024 ----

Details of defence witness Date since when matter has 

Witness cited 

NIA 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

NA 

Witness examined 
been posted for final 

arguments 

NIA NIA 

(c) 
Specific reasons, if any causing delay in disposal 

of the said case(s) 

Numbers of applications I Petitions filled on behalf 
of accused party before Sessios court and Hon'ble 
Delhi High Court. 

- AClvfMi4 
ijoma Avenue D trict Ccurt 

New De · i 
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S.I. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge 
No. Title -whether state involved sitting or former cognizance 

case, complaint MP/MLA 
case or closure 

report 

14. DLCT-12- Ct. Case No. Sec. 12 of the I Sitting MLA 03.06.2024 08.07.2024 ---
000163/2024 12/2024 Protection of 

Woment from D.V. 
Act, 2005 

BHANVI 
KUMARI SINGH 
Vs. RAGHURAJ 
PRATAP SINGH 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 
case 

Witness cited Witness dropped Witness examined 
accused whether 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

Appearance of - Nil - - -- - -
accusede 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the the said case(s) 
ordered by the matters steps taken for 

superior court, if expeditious disposal 
yes given details of the said case(s) 

Yes Yes Depends upon the On 28.08.2025 both the Ld. Counsels Appropriate steps Stay of proceedings by Hon'ble High Court of Delhi 
Vide order dated order of Hon'ble submitted that vide order dt. 18.08.2025 of will be taken for 
I 1.09.2024, the High Court of Delhi Hon 'ble High Court of Delhi the interim expeditious disposal 
proceedings before order to be continued till 12.02.2026. The of the case after 
this Court were matter was re notified on 28.08.2025 for vacation of interim 
stayed by Hon'blc furnishing the copy of order of Hon'ble order. 
High Court of Delhi. Delhi High Court. On 28.08.2025 the 

matter was re notified on 16.02.2026 
pursuant to the order dt. 18.08.2025 of 
Hon 'ble High Court of Delhi. 

ij 
,i:Cit11ft'.I (' ,:: 
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S.I. CNRNo.and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MP/MLA 
complaint case 

or closure 
report 

15. D LCTl 2-000268- Ct. Case U/s 223 & 175 of 8 One of the 27.09.2024 NA NA 
2024 No.17/2024 BNSS, 2023 accused persons is 

sittingMLA 
Gyanendra Singh 
v. Ajay Mahawar 
& Ors. 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witness 
accused whether 

Witness cited Witness examined 
been posted for final 

examined 
recorded or not arguments 

Filling of ATR NA Nil NA NA NA NA NA 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal 
proceedings are existing in the said case(s) during the month formulated and of the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

No No Depends upon the On 06.11.2025 in afternoon session, Appropriate steps Crl. Revision 06/2025 is pending before Ld. 
order of Hon'ble Since the matter is pending in in Crl. are taken by giving Sessions Court. 
High Court of Revision 06/2025 before Sessions shortest possible 
Delhi. Court and same is fixed for 08.12.2025 dates for 

in forenoon session. On 08.12.2025. expeditions 
disposal of the 
case. 

\ 
ACMM;4 

flOV$e Avenue ff ·tnct Cv,,;i 
New Delli 
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S.I. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge 
No. Title -whether state involved sitting or former cognizance 

case, complaint MP/MLA 
case or closure 

report 

16. DLCT12-000088- Cr.CASE No. 419/42014671468147 l 28 Former MP & MLA 18.l l.2015(Actual) .. --
2025 08/2025 1120-B/34 IPC r/w (3 abated & 02 P.O) 

314/5 Gambling Act, A-19 (Dharam Pal RBTon 
CaseRBTon 30 Arms Act, 66(0) Yadav@ DP Yadav) 11.03.2025 
11.03.2025 IT Act, and 4/7 

Name & Emblem 
STATE vs Roshan Act. 
Lal Verma & ORS. 
FIR NO. 912/2015 
PS: 
BHAJANPURA 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 
case 

Witness cited Witness dropped Witness examined 
accused whether 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

Arguments on 77 - - Not recorded NIA NIA NIA 
Charge 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the the said case(s) 
ordered by the matters steps taken for 

superior court, if expeditious disposal 
yes given details of the said case(s) 

No No October, 2025. On 17.11.2025 in afternoon session, Since Apopriate steps will Cr!. Revision is pending before Ld. Sessions Court. 
the matter is pending in in Crl. Revision be taken by giving 
before Sessions Court and same is fixed for shortest possible 
09.01.2026 in forenoon session. Therefore dates for expeditions 
the matter is re notified for 12.01.2026. disposal of the case. 

( ~CMM-~4 · 
R~ Avenue Di. trict Gaut, 

NewDs/ l 



( ( 
S.l. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge 
No. Title -whether state involved sitting or former cognizance 

case, complaint MPIMLA 
case or closure 

report 

17. D LCT 12-000178- Criminal (State 221/223 (A)/1321285 01 Former MLA 27.06.2025 - -
2025 & CR CASES case) ofBNS 
1412025 

STATE VS, ALKA 
LAMBA 

FIR NO. 80124, PS 
PARLIAMENT 
STREET 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 
case 

Witness cited Witness dropped Witness examined 
accused whether 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

Consideration point 7 NIA NIA NIA NIA NIA NIA 
of cognizance 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the the said case(s) 
ordered by the matters steps taken for 

superior court, if expeditious disposal 
yes given details of the said case(s) 

No No August, 2026 On 19.11.2025 the mattrer was listed for Short dates given 
arguments on charge. Adjournment was and no unnecessary 
sought from Ld. Counsel for the accused adjournments are 
citing personal exigency. Matter was being given. Further 
adjourned for arguments on charge for all efforts are made 
03.12.2025. to dispose of case 

expeditiously. 

' }";· • 1 
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S.I. I CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge 
No. Title -whether state involved sitting or former cognizance 

case, complaint MP/MLA 
' case or closure 

report 

18. DLCT12-000397- Criminal (State l 86/353/323/3411506 02 SittingMLA 24.12.2024 27.09.2025 -
2024 & CR CASES case) 134 IPC 
18/2024 

STATE VS, HAJI 
YUNUS 

FIR NO. 348/24, PS 
DAYALPUR 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 
case 

Witness cited Witness dropped Witness examined 
accused whether 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

Matter fixed for - NIA - NIA NIA NIA NIA 
compliance/ further 

consideration on 
point of cognizance 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the the said case(s) 
ordered by the matters steps taken for 

superior court, if expeditious disposal 
yes given details of the said case(s) 

No No August, 2026 On 25.11.2025, Ld. PO was on leave, Short dates given 
Matter was adjumed for 13.12.2025 for and no unnecessary 
order on the point of charge. adjournments are 

being given. Further 
all efforts are made 
to dispose of case 
expeditiously. 

( 
ACMM-~4 

ROJESe Avenue Di trict Coun 
New Deli 



S.I. T 
No. I 

19. 

CNRNo.and 
Case Title 

DLCT12-
000281-2025 & 
Cr. Cases No. 
2012025 

STATE VS. 
KUNWAR 
RAGHURAJ 
PRATAP SINGH 

Nature Penal Statutes 
-whether state involved 

case, 
complaint case 

or closure 
report 

Criminal 1498AIPC 
(State case) 

{ ( 

No. of accused Whether accused I Date of institution I Date of taking I Date of framing charge 
is sitting or cognizance 

former MP/MLA 

I 01 I Sitting MLA I 27.09.2025 - -

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case . . . . accused whether . . . . been posted for final 

Witness cited Witness dropped Witness d d t Witness cited Witness exammed t 

Matter is fixed for 
consideration 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

' 

I 

Nil 

Whether any Expected date of 
interim orders disposal of case 
are existing in 

the matters 

No I December 2026 

examined recor e or no argumen s 

NIA 

(a) 
Short summary of the work done in 

the said case(s) during the month 

I On 10.11.2025. 

NIA NIA NIA 

(b) (c) 
Action Plan Specific reasons, if any causing delay in disposal 

formulated and of the said case(s) 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

I Short dates given fresh chargesbeet received 
and no assignment on 27.09.2025. 
unnecessary 
adjournments are 
being given. 
Further all efforts 
are made to 
dispose of case 
expeditious! y. 

by way of 

i 

6f 
ij~ Avenue istrict Court 

ACM~04 

NewO .fhi 
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S.I. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is 
No . Title -whether state involved sitting or former . case, complaint MPIMLA 

case or closure 
report 

20. DLCT12-000274- Misc. 175 (3) ofBNSS - Sitting 
2025 & Misc. Crl. Application 
9712025 (Criminal) 

BHANVI 
KUMARI SINGH 
VS. STATE 

FIR NO. 1312023 
PS-EOW 

Present stage of the Details of prosecution witness Statement of 
case 

Witness cited Witness dropped Witness examined 
accused whether 
recorded or not 

Matter ioffixed for - NIA NIA NIA 
further proceedings 

Whether there is Whether any Expected date of (a) 
any stay of interim orders disposal of case Short summary of the work done in 
proceedings are existing in the said case(s) during the month 
ordered by the matters 

superior court, if 
yes given details 

No No January 2026 On 18.11.2025 matter was calling of 
status report. IO submitted that the 
present case has been assigned to him 
recently and he sought time for fillig of 
FSL report. He was directed to 
expedite the process for procurring the 
FSL reprt and file the same was 
adjourned for 18.12.2025. 

i, 

( 
Date of institution Date of taking Date of framing charge 

cognizance 

16.09.2025 -

Details of defence witness Date since when matter has 

Witness cited 

NIA 

(b) 
Action Plan 

formulated and 
the steps taken . 
for expeditious 
disposal of the 

said case(s) 

Short dates given 
and no 
unnecessary 
adjournments are 
being given. 
Further all efforts 
are made to 
dispose of case 
expeditiously. 

Witness examined 
been posted for final 

arguments 

NIA NIA 

(c) 
Specific reasons, if any causing delay in disposal 

of the said case(s) 

fresh application received by way of assignment 
on 12.09.2025. 

}.f1\~\Vl 0,~ 
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S.1. CNR No. and Case Nature Penal Statutes involved No. of accused Whether accused is Date of institution Dat~ ~• taking Date of framing charge 
No. Title -whether state sitting or former cognizance 

case, complaint MP/MLA 
case or closure 

I report 

21. DLCT12-000279-2025 Criminal (State 18613531342134 IPC 02 0 I Siting MLA and Initial date of 10.01.2020 -
& Cr Case No. case) Olfonner MLA Institution - 10.01.2020 
29412020 and Date of Institution 

in the present court 
STATE VS. SHOAIB 25.09.2025 
IQBAL 

FIR NO. 18117 
PS-DARYAGANJ 

Present stage of the Details of prosecution witness Statement of accused Details of defence witness Date since when matter has been 
case whether recorded or posted for final arguments 

Witness cited Witness dropped Witness examined not Witness cited Witness examined 

Framing of charge 15 NIA NIA NIA NIA NIA NIA 

Whether there is any Whether any Expected date of (a) (b) (c) 
stay of proceedings interim orders disposal of case Short summary of the work done in the said Action Plan Specific reasons, ifany causing delay in disposal of the said 
ordered by superior arc existing in the case(s) during the month formulated and the case(s) 

court, if yes given matters steps taken for 
details expeditious disposal of 

the said case(s) 

No No June 2026. On 06.11.2025 lawyers are abstaining form Short dates given fresh complaint case has been received by way 
work matter was adjourned for arguments and no of transfer on 25.09.2025. 
on charge on 12.11.2025. On 12.11.2025 unnecessary 
arguments was heard on point of charge. adjournments are 
Relevant citations filled on behalf of 
accused persons and same was taken on being given. 

record and directions of filling of Written Further all efforts 

Submissions if any be filled within 03 days are made to 
was issued and matter was relisted for dispose of case 
22.11.2025. On 22.11.2025 order on the expeditiously. 
point of charge was passed. The matter was 
adjourned for the purpose of framing of 
charge on 08.12.2025. 

~. 
ACMMi04 

Rouse Avenue istrict Court 
NewO lhl 



, c 

S.I. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is 
No. Title -whether state involved sitting or former 

. ( . 
case, complaint MPIMLA 
case or closure 

report 

22. DLCT12-000326- Ct Case No. 223 rlw Sec 210 of I Complainant is 
2025 4212025 Bhartiya Nagrik Sitting MP. 

Suraksha Sanhita, 
RAJEEV KUMAR 2023. 
RAI VS. 
YOGENDRA 
YADAV 

Present stage of the Details of prosecution witness Statement of 
case 

Witness cited 

Pre-summoning -
evidence 

Whether there is Whether any 
any stay of interim orders 
proceedings are existing in 
ordered by the matters 

superior court, if 
yes given details 

No No 

~C;i.Jo-- \~\n 

Submitted Please 
Forwarded P~i;-
ACJM-04/ m~· w~EW DELHI 

ACnliM 4 
flouse Avenue o strict Coun 

New Dehl 

Witness dropped Witness examined 
accused whether 
recorded or not 

NIA NIA NIA 

Expected date of (a) 
disposal of case Short summary of the work done in the 

said case(s) during the month 

June 2026. On 05.11.2025 matter was listed for 
examination of witness and adjournment 
was sought by the Ld. Counsel for the 
complainant on the grounds that the 
complainant who is a Parliamentarian and is 
currently envolved in a Parliamentary 
metting which is to be held at Hyderabad. 
Matter was adjourned for further 
proceedings for 05.12.2025. 

~ ~ 

{ \ 
Date of institution Date 01 taking Date of framing charge 

cognizance 

30-10-2025 -- ---

Details of defence witness Date since when matter has 

Witness cited 

NIA 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposal 
of the said case(s) 

Short dates given 
and no unnecessary 
adjournments are 
being given. Further 
all efforts are made 
to dispose of case 
expeditiously. 

Witness examined 
been posted for final arguments 

NIA NIA 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

Fresh complaint case has een received by way of 
assignment on 30. I 0.2025. 

~~ 
Prepared by :- (JJA/ Ahlmad) 
In the court of Sh. Ashwani Panwar, 
Ld. ACJM-04/RADC, ND 
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